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Part A SBI Life — Annuity Plus Policy Document (UIN:111N8804)

Policy Preamble

Welcome to your SBI Life — Annuity Plus policy and thank you for preferring SBI Life
Insurance Company Limited to provide you with insurance solutions. The UIN allotted by
Insurance Regulatory and Development Authority of India for this product is 111N083V04.

The information you have given in your proposal form, personal statement together with any
reports or other documents and declarations form part of this contract of insurance with us.
Your policy document, comprising this policy schedule along with the policy booklet and any
endorsements, is evidence of the contract. If you have chosen rider, rider document would also
be a part of the policy document. You should read these documents carefully to make sure you
are satisfied with the terms and conditions of the policy. Please keep these in a safe place.

We request you to read this policy schedule along with the policy booklet. If you find any
errors, please return the policy document for effecting corrections.

SBI Life — Annuity Plus is an immediate annuity plan, which offers you to provide for your
retirement benefits.

Your Policy is a non-participating, traditional, immediate annuity product and your policy does
not have any share in the profits or surplus of the Company.

In return for your premiums we will provide you benefits as described in the Part C and D of
the policy document. The benefits available under this policy are subject to the payment of
premiums.

The benefits will be paid to the person(s) entitled as set out in the policy document, on proof to
our satisfaction, of such benefits having become payable and of the title of the persons
claiming the payments.

Please communicate any change in your mailing address or any other communication details
as soon as possible.

<<If you require further information, please contact us or the Insurance Agent/ Facilitator
mentioned below.

<<Insurance Advisor/ Facilitator Details:>> <<name>> <<code>>
<< mobile number or landline number if mobile not available>>.
<<License number>> <<Validity>> >>
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Policy Schedule

Identification

1. Policy Number

<< as allotted by system >>

2. Proposal No.

<< from the proposal form >>

3. Proposal Date

<< dd/mmlyyyy >>

4. Customer ID

<< as allotted by system >>

Personal Information of Policy holder/ Primary Annu

5. Name of Proposer / policyholder

itant

<< Title / First Name / Surname of the Policyholder.>>

6. Date of Birth

<< dd/mmlyyyy >>

7. Age at entry

<< >>years

8. Gender

<< Male / Female >>

9. Mailing Address the

Policyholder)

(of

<< Address for communication >>

10. Telephone Number with STD Code

11. Mobile Number

12. E-Mail Id of the policyholder

<< E-Mail Id of the proposer >>

Personal Information of Primary Annuitant (if diffe

13. Name of the Primary Annuitant

rent from Policy Holder)

<< N.A./ Title / First Name / Surname of the Annuitant
>>

14. Date of Birth

<< N. A. / dd/mmlyyyy >>

15. Age at entry

<< >>years

16. Gender

<< Male / Female>>

17. Mailing Address

<< Address for communication >>

18. Telephone Number with STD Code

19. Mobile Number

20. E-Mail Id of the Primary Annuitant

<< e-mail id of the Primary annuitant >>

Personal Information of Secondary Annuitant

21. Name of the Secondary Annuitant

<< N.A./ Title / First Name / Surname of the Annuitant
>>

Form
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SBI Life — Annuity Plus Policy Document (UIN:111N8804)

22. Date of Birth

<< N. A./ dd/mmlyyyy >>

23. Age at entry

<< >>years

24. Gender

<< Male / Female>>

25. Mailing Address

<< Address for communication >>

26. Telephone Number with STD Code

27. Mobile Number

28.E-Mail I1d of the

Annuitant

Secondary

<< e-mail id of the Secondary annuitant >>

Nomination

29. Name of the Nominee(s)

Relation to Primary Annuitant Age

30. Name of the Appointee (s), if nominee is a minor

Relation to nominee Age

Important Dates

31. Date of Commencement of Policy

<< dd/mmlyyyy >>

32. Date of First Annuity Payment

<< dd/mml/yyyy >>

33. Palicy Anniversary Date

<< dd/mm>>

34. Annuity Payment Due Dates

<< >>

Basic Policy Information

35. Annuity Type

<<Single Life Annuity / Joint Life Annuity/ Family
Income>>

36. Annuity Option

<< >>

37. Premium (Rs.) (excluding
applicable taxes)

<< >>

Form 333
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Part A SBI Life — Annuity Plus Policy Document (UIN:111N8804)
38. Annuity Payment Frequency <</Yearly/Half-Yearly/Quarterly/Monthly>>

39. Initial Annuity Installment (Rs.) << >>

Other Information

<< Vesting/ Surrender / Death proceeds of SBI Life Pension
Policy / Vesting from National Pension Scheme / Refund
proceeds under Family Income option for NPS/ QROPS/ Open
Market Option (OMO)/ Others/ Not Applicable >>

40. Source of Premium

41. Primary NPS subscriber << Primary NPS subscriber >>
<< Pension Policy Number/ Permanent Retirement Account
42. ldentification Number Number (primary subscriber) / National Insurance Number/ Not
Applicable>>

<< Details entered like:

1. Plan name & Company name in case of OMO/
vested policies

2. NPS category — Government Sector Subscribers/
Citizens including Corporate Sector subscribers/
NPS Lite & Swavalamban subscribers/ etc

3. UK Pension fund name (for QROPS)

4. Not applicable>>

<< To be printed only rider is available>>
Rider Details

43. Other Details

44. Rider Name & UIN SBI Life — Accidental Death Benefit Rider (UIN: 111B015V02)
. Primary Annuitant | <<Rider Sum Assured>>

45. Rider Sum Assured (Rs.) iﬁ%ﬂﬂgﬁ? A Rider Sum Aesuredee

46. Rider Term 10 years

47. Cover End Date of Rider << dd/mmlyyyy >>

<< To be printed only if family income has been chosen>>

NPS Subscriber's Family Members details  (in order of eligibility for annuity payment)

Date of Birth/ . .
Name Age Annuity Option
MO Lifetime Income with
Father Capital Refund”

A annuity rates applicable would be as prevalent at the time of purchase of such annuity by utilizing premium
(capital) to be refunded.

Premium Details

48. Premium for the base product (excluding applicable .
taxes) (Rs.)

49. <<Rider Premium (excluding applicable taxes) (Rs.) .
>>

50. Applicable Taxes (Rs.) <<>>

Form 333 Page 5 of 26
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51. Total Premium including taxes (Rs.) <<>>
52. Applicable Rate of Tax* << >>
53. Interest for advancement of annuity payout << Rs. >>

* includes applicable taxes and/ or any other statutory levy/ duty/ surcharge, as notified by the
Central and/ or State Government from time to time as per the provisions of the prevalent tax laws.

N.A. means ‘not applicable’.

Applicable clauses

Signed for and on behalf of SBI Life Insurance Company Limited,

Authorised Signatory

Name

Designation

Date Place
The stamp duty of Rs. << >> (Rupees ............. Only) paid by order, vide << receipt no. >> dated
<< Government notification Revenue and Forest Department No. Mudrank << .................... >>
dated << ....... >>

<< Digital Signature >>

(Signature)
Proper Officer

We request you to read this policy schedule along with the policy booklet. If you find any errors,
please return your policy document for effecting corrections.

kkkkkkkkkkkkkhkkkkkkhkkkkhkkkkhkkkkhkkkkkkkkkkkkk End of POIICy Schedule kkkkkkkkkkkkkkkkkkkkkkkkhkkkkkkkkkkkkkkk
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Policy Booklet
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Part B

SBI Life — Annuity Plus Policy Document (UIN:111N8804)

This is your policy booklet containing the varidesms and conditions governing your policy. Thisiggobooklet should be read in
conjunction with the policy schedule and othertetladocuments of your policy.

If you find any errors, please return the policy éffecting corrections

1  Definitions

These definitions apply throughout your policy doant.

The definitions are listed alphabetically. Itemsrkea with'alongside are mentioned in your policy schedule.

Expressions Meanings
Age is the age last birthday; i.e., the age in deteg years.
Age at entry T is the age last birthday on the datmmmencement of your policy.
is the person entitled to receive the annuity paydthe Primary Annuitant will be the
. primary person entitled to receive the payouts)emtie Secondary Annuitant will be entitled
3. Annuitant T : o : . ! . .
' to receive the annuities, if so opted, in the eweintdeath of the Primary Annuitant, |if
applicable.
4. Annuity installmentt is the amount payable to thawtant as per the frequency chosen by you.
. is the frequency as chosen by you at which the ianramount will be payable. The
5. Annuity Payment frequency 1Lfrequency chosen may be yearly, half-yearly, quigrtr monthly.
is the person who is so named in the proposal farsubsequently changed by endorsement,
6. Appointee t who has the right to give a valid discharge topbécy monies in case of the death of the
annuitant, while the annuities are in payment, wihennominee is a minor.
7. Base Policy is that part of your Policy referrimgdasic benefit.
means persons nominated by the policy owner toivecthe death benefits under the
8. Beneficiar provision of your policy. The Beneficiary may beuyar the nominee or the assignee or the
’ y legal heirs as the case may be. The beneficiarybeastated in thpolicy schedule or ma
be changed or added subsequently.
. is the conventional Birthday. If it is on 29th Fedry, it will be considered as falling on the
9. Birthday
last day of February.
10. Date of Commencement @6 the date of payment of Initial Annuity installnie
Annuity
11. Date of Commenggiicu] qfs the start date of your polic
Policy t your policy.
12. Death Benefit is the amount, payable on deatheftimuitant, to the beneficiary.
13. Endorsement \z/:\wﬁ?:gnge in any of the terms and conditions of ymlicy, agreed to or issued by us| in
14. Free-look period is the period during which the policyholder has tiption to return the policy and cancel the
contract.
15. Initial Annuity installment T | is the first annuismount payable to the Annuitant.
16. Instrument cheque, demand draft, pay order etc.
. means the person(s) legally eligible to receiveitisarance benefits under the provisions of
17. Legal Heir I . - - o ) N
the policy in case the Nominee is not survivinghare is invalid nomination.
18. Life Assured refers to the annuitant(s) if the ridenefit is offered
19. Minor is a person who has not completed 18 yeaegyef
is the person who is named as the Nominee in thgosal form or subsequently changed by
20. Nominee + an Endorsement, as per Section 39 of the InsurAntel938, who has the right to give a
' valid discharge to the policy monies in case ofdbath of the Annuitant, while the annuitjies
are in payment, if such nomination is not disputed.
21. Policyholder or Policy Owneiis the owner of the policy and is referred to asphoposer ithe proposal form. The polig
T owner need not necessarily be the same persor asituitant.
29 Policy Anniversar is the same date on each subsequent year as éhefdammencement.
' y y If the date of commencement is on 29th of Februtimy,policy anniversary will be the last
Form 333 Page 9 of 26
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Part B SBI Life — Annuity Plus Policy Document (UIN:111N8804)
Expressions Meanings
date of February.
means the policy schedule, policy booklet, endoesgm(if any), rider documents (if an
23. Policy document Any subsequent written agreements (if any) mutuadlseed by you and us during the term

of the policy also forms a part of the Policy doann

24.

Policy Schedule

is the document that sets out d¢iaild of your policy.

is the period between two consecutive Policy Anrsgees. This period includes thest day|

in addition to the premium.

the

25. Policy Year of the Policy year and excludes the next policyieensary day.
is the contractual amount payable by the Policy&iold order to secure the benefit under
26. Premium / Purchase Price |provisions of your policy. Taxes and other statyfevies, as applicable, would be payable

27.

Product conversion

Means purchasing annuities by the amount vestigutihe SBI Life pension product in
consideration of the accumulated funds / corpusdumt which is also referred as
Compulsory Purchase Annuity amount (CPA).

28. Rider t is an additional cover which can be optedrf addition to the Base Policy Benefit.
29. Rider sum assured T is the amount payable upomaeening of the insured event under the Rider.
30. Rider term t is the period, in years, during whieh contractual Rider benefits are payable.
31. Survival Benefit refers to the contractual paymemtswould make on the survival of the annuitant/s.
32. You, Your t is the person named as the policyholder
SBI Life Insurance Company Limited or its successor
33. We, Us, Our We are regulated by the Insurance Regulatory an@lbpment Authority of India (IRDAI).

The registration number allotted by the IRDAI isl11

2  Abbreviations

Abbreviation | Stands for

IRDAI Insurance Regulatory and Development Authooit India

Rs. Indian Rupees

UIN Unique Identification Number (allotted by IRDAdr this product)
NPS National Pension System

These abbreviations bear the meanings assignéenoelsewhere in the policy booklet

Form 333
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Part C SBI Life — Annuity Plus Policy Document (UIN:111N8804)

3 Base Policy Benefits Under Annuity Options

The annuity option exercised by you is final andrz# be altered.
3.1.Optionl.1: Lifetime Income
3.1.1.Survival Benefit: We will pay the annuity installmteas long as the annuitant is alive. The annuisgallment will
remain at the same level.
3.1.2.Death Benefit: There is no benefit payable on de@tture annuity payments would cease immediately.
3.1.3.Termination: The policy will terminate on deathtbé& annuitant.

3.2.0ption 1.2: Lifetime Income with Capital Refund
3.2.1.Survival Benefit: We will pay the annuity installmteas long as the annuitant is alive. The annuisgallment will
remain at the same level.
3.2.2.Death Benefit: On death of the annuitant, we waly phe premium paid under the base product to timeimee. Future
annuity payments will cease immediately.
3.2.3.Termination: The policy will terminate immediatain death of the annuitant.

3.3.Option 1.3: Lifetime Income with Capital Refundparts
3.3.1.Survival Benefit:
3.3.1.1.We will pay the annuity installment as long as #mauitant is alive. The annuity installment wilhrain at the
same level.
3.3.1.2 At the end of 7 years, we will refund 30% of thempiums paid under the base product.
3.3.2.Death Benefit:
3.3.2.1.0n death of the annuitant during the first 7 poljears, we will refund the premium paid under theebproduct
to the nominee. Future annuity payments will ceaseediately.
3.3.2.2.0n death of the annuitant after 7 policy years,wilerefund the balance 70% of the premium paid emthe
base product to the nominee. Future annuity patsneili cease immediately.
3.3.3.Termination: The policy will terminate immediatain the death of the annuitant.

3.4.0ption 1.4: Lifetime Income with Balance CapitafBnd
3.4.1.Survival Benefit: We will pay the annuity installmteas long as the annuitant is alive. The annuisgallment will
remain at the same level.
3.4.2.Death Benefit: On death of the annuitant, we vafund the balance premium paid to the nominee. Wiise equal
to the premium paid under the base prodest sum total of annuity installments already paidiufel annuity
payments will cease immediately.
3.4.3.Termination: The policy will terminate immediataiyn the death of the annuitant.

3.5.Option 1.5: Lifetime Income with Annual Increase386
3.5.1.Survival Benefit: We will pay the annuity installmteas long as the annuitant is alive. The instatin@nount will be
increased by a simple rate of 3% per annum for eaofpleted policy year.
3.5.2.Death Benefit: There is no benefit payable on deatkure annuity payments will cease immediately.
3.5.3.Termination: The policy will terminate immediateip death of the annuitant.

3.6.0ption 1.6: Lifetime Income with Annual Increase586
3.6.1.Survival Benefit: We will pay the annuity installmteas long as the annuitant is alive. The instatinaenount will be
increased by at a simple rate of 5% per annuméoh €ompleted policy year.
3.6.2.Death Benefit: There is no benefit payable on de@tkture annuity payments will cease immediately.
3.6.3.Termination: The policy will terminate immediataiyn the death of the annuitant.

3.7.0ption 1.7: Lifetime Income with certain period®fears
3.7.1.We shall pay the annuity installments during thstfb policy years irrespective of whether the dami is alive or
not. The annuity installment will remain at the salevel.
3.7.2.Survival Benefit: We will continue to pay the antyuinstallments as long as the annuitant is aliiee annuity
installment will remain at the same level.
3.7.3.Death Benefit: There is no benefit payable on def@atiure annuity payments will cease immediatelyepx for what
is stated under point 3.7.1.
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3.7.4.Termination: The policy will terminate immediatebyr the death of the annuitant or completion of Bcgoyears,
whichever is later.

3.8.0Option 1.8: Lifetime Income with certain period X0 years

3.8.1.We shall pay the annuity installments during thietflO policy years irrespective of whether theuatamt is alive or
not. The annuity installment will remain at the sdevel.

3.8.2.Survival Benefit: We will continue to pay the antyuinstallments as long as the annuitant is aliiee annuity
installment will remain at the same level.

3.8.3.Death Benefit: There is no benefit payable on de@tiure annuity payments will cease immediatelyepx for what
is stated under point 3.8.1.

3.8.4.Termination: The policy will terminate immediatebyn the death of the annuitant or completion of blcy years,
whichever is later.

3.9.Option 1.9: Lifetime Income with certain period X8 years

3.9.1.We shall pay the annuity installments during thietfll5 policy years irrespective of whether theuatamt is alive or
not. The annuity installment will remain at the salevel.

3.9.2.Survival Benefit: We will continue to pay the arntyuinstallments as long as the annuitant is aliee annuity
installment will remain at the same level.

3.9.3.Death Benefit: There is no benefit payable on de@atiure annuity payments will cease immediatelyepx for what
is stated under point 3.9.1.

3.9.4.Termination: The policy will terminate immediatebyr the death of the annuitant or completion of bbcy years,
whichever is later.

3.10.0ption 1.10: Lifetime Income with certain period2if years

3.10.1. We shall pay the annuity installments during tistf20 policy years irrespective of whether theugtamt is alive or
not. The annuity installment will remain at the salevel.

3.10.2. Survival Benefit: We will continue to pay the antyuinstallments thereafter as long as the annuitaative. The

annuity installment will remain at the same level.

3.10.3. Death Benefit: There is no payout on death. Fuameuity payments will cease immediately exceptvitnat is
stated under point 3.10.1.

3.10.4. Termination: The policy will terminate immediatedn the death of the annuitant or completion of 8licg years,
whichever is later.

3.11.0ption 2.1: Life and Last Survivor — 50% Income
3.11.1. Survival Benefit: We will pay the annuity installmte as long as the Primary annuitant is alive. BEnauity
installment will remain at the same level.
3.11.2. Death Benefit:
3.11.2.1.0n death of the primary annuitant, if the Secondamyuitant is alive we will reduce the annuity allshent by
50%. We would pay this reduced annuity installmtermughout the life of the surviving Secondary atant.
On subsequent death of the Secondary annuitantefahnuity payments will cease immediately.
3.11.2.2.0n death of the Secondary annuitant if the Pringamyuitant is alive, we shall continue to pay 1000the
annuity installment throughout the life of the duivg Primary annuitant. On subsequent death oPttimary
annuitant, future annuity payments would cease idiately.
3.11.2.3. Termination: The policy will terminate immediatein the death of the last surviving annuitant.

3.12.0ption 2.2: Life and Last Survivor — 100% Income
3.12.1. Survival Benefit: We will pay the annuity installmte as long as either of the annuitants are all\e annuity
installment will remain at the same level.
3.12.2. Death Benefit:
3.12.2.1.0n death of the Primary annuitant, if the Secondaryuitant is alive we will continue to pay the aiy
installments throughout the life of the survivingcdndary annuitant. On subsequent death of thenS8aop
annuitant, future annuity payments will cease imiatedy.
3.12.2.2.0n death of the Secondary annuitant if the Prinsamyuitant is alive, we shall continue to pay theudty
installment throughout the life of the survivingiRary annuitant. On subsequent death of the Primary
annuitant, future annuity payments would cease idiately.
3.12.2.3. Termination: The policy will terminate immediataip the death of the last surviving annuitant.

3.13.0ption 2.3: Life and Last Survivor — 50% Incomehw@apital Refund
3.13.1. Survival Benefit: We will pay the annuity installmte as long as the Primary annuitant is alive. Bnauity
installment will remain at the same level.
3.13.2. Death Benefit:
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3.13.2.1.0On death of the Primary annuitant if the Secondamyuitant is alive, we shall reduce the annuityalh®ent
by 50%. We would pay this reduced annuity instalimthroughout the life of the surviving Secondary
annuitant. On subsequent death of the Secondanyitanty we will refund the premium paid under tresé
policy to the nominee. Future annuity payments eethse immediately.

3.13.2.2.0n death of the Secondary annuitant if the Pringamyuitant is alive, we shall continue to pay 1000the
annuity installment throughout the life of the suivg Primary annuitant. On subsequent death oPttimary
annuitant, we will refund the premium paid undeg trase policy to the nominee. Future annuity paysen
cease immediately.

3.13.3. Termination: The policy will terminate immediatein the death of the last surviving annuitant.

3.14.0ption 2.4: Life and Last Survivor — 100% IncomehnCapital Refund
3.14.1. Survival Benefit: We will pay the annuity installmte as long as either of the annuitants are allfee annuity
installment will remain at the same level.
3.14.2. Death Benefit:
3.14.2.1.0n death of the Primary annuitant if the Secondamuitant is alive, we shall continue to pay theudty
installments throughout the life of the survivingc8ndary annuitant. On subsequent death of then8aop
annuitant, we will refund the premium paid undes thase policy to the nominee. Future annuity paysnen
will cease immediately.
3.14.2.2.0n death of the Secondary annuitant if the Prinsamuitant is alive, we shall continue to pay theudty
installment throughout the life of the survivingirRary annuitant. On subsequent death of the Primary
annuitant, we will refund the premium paid undes thase policy to the nominee. Future annuity paysnen
cease immediately.
3.14.3. Termination: The policy will terminate immediatedn the death of the last surviving annuitant.

3.15.0ption 2.5: Family Income
3.15.1. The annuity benefits under this option would be gidy in accordance with the regulations as presdriby
PFRDA.
3.15.2. As per the current regulations, the annuity begefitl be payable for life of the subscriber and/her spouse as per
the annuity option “Life and Last Survivor — 1008iedme with Capital Refund”
3.15.3. In case the subscriber does not have a spousanthity benefits will be payable for life of thebseriber as per the
annuity option “Lifetime Income with Capital Refuhd
3.15.4. On death of the annuitant(s), the annuity paymemilevcease and the refund of purchase price shalitibzed to
purchase an annuity contract afresh for living delaat parents (if any) as per the order speciisdw:
a.Living dependent mother of the deceased subsgribe
b.Living dependent father of the deceased subscribe
3.15.4.1The annuity amount would be revised and determaseger the annuity option “Lifetime Income with
Capital Refund” using the annuity rate prevalenthat time of purchase of such annuity by utilizihg
premium required to be refunded to the nominee utiaeannuity contract.
3.15.4.2The annuity would continue until all such family mieers in the order specified above are covered.
3.15.4.3After the coverage of all such family members, phemium shall be refunded to the surviving childoén
the subscriber and in the absence of childrenethed heirs of the subscriber, as may be applicable
3.15.4.4In case no such family member exists upon the dehthe last survivor, there would be a refund of
premium to the nominee.
3.15.5. In case of demise of the subscriber, the annuibefies will be payable for life of the spouse, ifya as per the
annuity option “Lifetime Income with Capital Refuhd

4 Premium

4.1. The premium is required to be paid only once agtion.

4.2.1f we receive any amount in excess of the requmeanium, we will refund the excess. We will not gy interest on this
excess amount.
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5 Claims

5.1 Annuity Benefit
5.1.1.We shall pay the annuity installment as per theuliyrPayment Frequency.
5.1.2.You cannot change the Annuity Payment Frequencg ancoption is exercised.
5.1.3.We will pay the annuity installment as per the optchosen.
5.1.4.You will be liable to pay all applicable taxes asied by the Government and other statutory auiberon the annuity
payouts or any other policy benefits.
5.1.5.All Applicable Taxes shall be deducted at sourcpeasthe Income tax rules as amended from timirte. t

5.2  Death Benefit
5.2.1.The policyholder, nominee or the legal heir shauntimate the death of the annuitant in writing,tistg at least the
policy number, cause of death and date of death.
5.2.2.We shall pay the death claim, if any, to the norajegal heir or to your estate.
5.2.3.We will require the following documents to procéss claim:
5.2.3.1.0riginal policy document
5.2.3.2 Original death certificate from municipal / locaithorities
5.2.3.3.Claimant’s statement and claim forms in prescrifeethats
5.2.3.4Hospital records including discharge summary, etc
5.2.3.5.Any other documents including post-mortem reparst fnformation report where applicable
5.2.4.Claim under the policy may be filed with us witt8f days of date of death.
5.2.5.However, without prejudice, in case of delay innmdtion or submission of claim documents beyond dtigulated
period in the policy document or in the Statutesg,\whay condone such delay and examine the adntitgsiof
otherwise of the claim, if such delay is provedofor reasons beyond the control of the nominaefent. We would
recover annuity installment(s) that have fallen dnel paid after the date of death for the optiohgre the annuity
payment would cease on the death of the annuijant(s

5.3  Maturity Benefit
5.3.1 There is no maturity benefits under the policy

6 General Terms

6.1 Existence Certificate
6.1.1.Every year, you are required to submit an Existe@edificate before the next annuity payment ansigey in the
format provided by us.
6.1.2.In case the existence certificate is not receitleel,annuity payments shall cease. The annuity patystell however
resume on receipt of the existence certificateadhithe arrears will be settled without any intéres

6.1.3.In case of ‘Life and Last Survivor’ types, the Heisce Certificate of the Primary annuitant will tegjuired. After the
death of the Primary Annuitant the Existence degtt of the Secondary annuitant will be required.

6.2  Free look Period

6.2.1.1f you have purchased the policy through distaneeketing channel, you have 30 days from the datec#ipt of this
policy document to review its terms and conditidhgou are not satisfied, you can return the poltating the reason
for cancellation.

6.2.2.1f you have purchased this policy through a charmtieér than distance marketing, you have 15 dayw fihe date of
the receipt of this policy document to review #snis and conditions. If you are not satisfied, gan return the policy
stating the reasons for cancellation

6.2.3.You will have an option to change the annuity optituring this period and continue the policy.

6.2.4.In case, you choose not to continue, we will thefiarrd the premium paid less any annuity payoutsady made less
stamp duty paid.

6.2.5.1f you have purchased this policy out of Produatvarsion (Corpus from vesting of your pension ppligth us), we
will not be able to refund the monies to you. Hoegewou can change the annuity option during thee fiook
cancellation period and continue the policy.
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6.2.6.If you have purchased this policy out of Transfesgeeds or out of corpus from vesting of your pemgolicy from
any other company, insurer or institution(includMBS),
6.2.6.1.We will refund the monies directly to a scheme/npthosen by you, provided that such a scheme/ iglan
authorized to receive such amounts and is apprornddr the prevalent regulations.
6.2.6.2.We will not pay you any interest on the monies Hstdis during this interim period.
6.2.7.You cannot revive, reinstate or restore your potinge you have returned your policy.
6.2.8.We will not pay any benefit under your policy aftee receive the free-look cancellation request.

6.3 Policy loan
Loan facility is not available in your Policy.

6.4  Surrender
Surrender facility is not available under this pgli

Form 333 Page 15 of 26



Part E SBI Life — Annuity Plus Pgli©ocument (UIN:111N083V04)

7  Charges

7.1.Charges
Being a non-linked product, there are no explibdrges under this policy.
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8 General Terms - Miscellaneous

8.1  Nomination

8.1.1.If you are the policyholder and the Primary anmtityou may, when effecting the policy or at anydithereafter
nominate a person or persons to whom the moneyestiy the policy shall be paid in the event of death of the
last surviving annuitant.

8.1.2.1f the nominee is a minor, you may appoint a persompetent to contract, as an appointee in thenerdaid down
by us, to receive the money secured by the poticthé event of the death of the last surviving danti during the
minority of the nominee.

8.1.3.You may cancel or change the existing nomination.d®ath of the Primary annuitant the Secondary itamtucan
change the existing nomination.

8.1.4.The nomination should be registered in our recerdas to make it binding on us.

8.1.5.For complete details about the nomination, pleasr to Section 39 of the Insurance Act, 1938 asratad from time
to time.

[For the simplified version of the provisions ofcBen 39 please refer Annexure 1]

8.2  Assignment
Assignment is not allowed under your policy.

8.3  Non-disclosure

8.3.1.We have issued your policy based on your statemerite physical proposal form or electronic welsdzhproposal
form, as the case may be; personal statement,rgnatler documents that are submitted to us.

8.3.2.1f we find that any of this information is inaccteeor false or you have withheld any material infation, we will
have a right to repudiate all claims under youiqyoand/ or cancel your policy as applicable sutsfeche provisions
of Section 45 of the Insurance Act, 1938; as ameffiden time to time and no benefit under the polpayable.

8.3.3.If we repudiate the claim under your policy and/cancel your policy on the grounds of fraud, wel wéncel your
policy and would forfeit the premiums received ungieur policy and we shall not entertain any clainder your
policy.

8.3.4.1f we repudiate death claim and/ or cancel youigyobn any grounds, other than fraud, we may pah amounts as
payable under the policy subject to provisions eft®n 45 of the Insurance Act, 1938; as amendad fime to time.

[For simplified version of the provisions of Sectid5, please refer Annexure I1]

8.4  Misstatement of age
If we find that the correct age of the annuitani¢silifferent from that mentioned in the proposainf, we will check his/ her
eligibility for the annuity payment as on the dafeommencement.
8.4.1.1f eligible, we shall use either of the followingd processes:
8.4.1.1.If you have purchased this policy out of corpusrfreesting of your pension policy with us,
8.4.1.1.1We will re-calculate the annuity as at the datepofchase of annuity and alter it correspondinghi® t
correct age of the annuitant. We will continue tay ghe revised annuity subject to the following
conditions:
8.4.1.1.1.11f the revised annuity is found to be lower, yowédo pay the difference, arising out of incorrect
annuities paid in the past, along with interesthatthen prevailing interest rate as specified §y u
from time to time.
8.4.1.1.1.2If you do not refund the excess annuity amount @heith applicable interest, we shall re-calculate
annuity amount at the date of purchase of annthiyt, is, at inception for the correct age and ffier t
modified purchase price. The original purchaseepviill be modified in order to recover the excess
annuity amount paid along with applicable interest.
8.4.1.1.1.3If the revised annuity is found to be higher, wdl yway the difference arising out of incorrect
annuities paid in the past, to you or beneficias/the case may be, as a lump sum amount without
any interest.
8.4.1.21If you have purchased this policy from sources othan out of Corpus from vesting of your pensiatiqy
with us,
8.4.1.2.1We will re-calculate the purchase price as at thie @f purchase of annuity and alter it correspumdo
the correct age of the annuitant. The purchases witl be re-calculated as at the date of purchase
annuity subject to the following conditions:
8.4.1.2.1.11f the revised purchase price is found to be higieu should pay the difference in purchase price
along with interest as specified by us from timéee and taxes as applicable.
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8.4.1.2.1.2If you do not pay the difference in purchase pace applicable interest and taxes, we shall re-
calculate the annuity amount as at the date ofhase of annuity for the correct age and for the
modified purchase price. The original purchaseegowdl be modified in order to recover the excess
annuity amount paid along with applicable interéate will then continue to pay revised annuity to
the annuitant.

8.4.1.2.1.3If the revised purchase price is found to be lower,will recalculate the annuities based on your
correct age and the actual purchase price recdiyeds and pay the difference in the annuities
arisen out of such correction, if any, in one lusp without any interest whatsoever..

8.4.2.1f not eligible,
8.4.2.1.We will terminate your policy. The benefits payabileder this policy shall stand cancelled, and thecipase
price paid (minus stamp duty and applicable tax@susnsum total of annuity installments made tiltedaf
cancellation) will be refunded to you or benefigiaas the case may be, without interest.

8.5 Taxation

8.5.1.You are liable to pay the applicable taxes am@ny other statutory levy/ duty/ surcharge onlihsic premium, rider
premium and/ or other charges (if any) as per prbékatures; at a rate notified by the State Gawemt or Central
Government of India from time to time, as per thplecable tax laws.

8.5.2.You may be eligible for Income Tax Benefits/ exeimp$ as per the applicable income tax laws in Indiaich are
subject to change from time to time. You may v@it website for further detailsyww.sbilife.co.in Please consult
your tax advisor for details.

8.5.3.All annuity payouts shall be taxable as per thevalent tax laws, however, under section 10(10DhefIncome Tax
Act 1961 (“Act”), the lump sum death proceeds asttaxable.

8.5.4.In case you are a Non Resident Indian (NRI) astiperincome Tax laws, Tax Deducted at Source (T&sSper
Section 195** of the Act shall be applicable on aityipayouts, surrender proceeds and any insunaageut which is
taxable u/s 10(10D)* of the Act.
* Death proceeds are completely exempt except inafaseyman/Employee-Employee policies.
** Subject to benefit as per Double Taxation Avaida Agreement (DTAA).

8.6  Date formats
Unless otherwise stated, all dates described agdiinghe policy schedule are in dd/mm/yyyy formats

8.7  Electronic transactions
We shall accept premiums and pay benefits thromgrepproved modes including electronic transfers.

8.8 Communications
8.8.1 We will communicate to you in writing and delivéretcorrespondence by hand, post, facsimile, e-onaihy other
approved mode.
8.8.2 We will send correspondence to the mailing addyesshave provided in the proposal form or to thérads
subsequently changed and registered by you with us.
8.8.3 You should also communicate in writing and delitre correspondence by hand, post, facsimile, e-onaihy other
approved mode.
8.8.4 Your correspondence can be addressed to any ofig&Bbranch offices or to its Central Processingntte at the
address below:
SBI Life Insurance Company Limited,
Central Processing Centre,
7th Level (D Wing) & 8th Level,
Seawoods Grand Central
Tower 2, Plot No R-1, Sector-40,
Seawoods, Nerul Node, Dist. Thane,
Navi Mumbai-400 706
Telephone No.: + 91 - 22 - 6645 6241
Fax No.: + 91 - 22- 6645 6655
E-mail: info@sbilife.co.in

8.8.5 Itis important that you keep us informed of yohange in address and any other communication getalil
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9 Complaints

9.1 Grievance redressal procedure
9.1.1.If you have any query, complaint or grievance, yoay approach any of our offices.
9.1.2.You can also call us on our toll-free number: 182M®090.
9.1.3.If you are not satisfied with our decision or han received any response within 10 business gaysmay write to us
at:
Head — Client Relationship,
SBI Life Insurance Company Limited - Central Praieg Centre,
7th Level (D Wing) & 8th Level,
Seawoods Grand Central
Tower 2, Plot No R-1, Sector-40,
Seawoods, Nerul Node, Dist. Thane,
Navi Mumbai-400 706
Telephone No.: +91 - 22 — 6645 6241 |Fax No.: 492 — 6645 6655 | E-maihfo@sbilife.co.in
9.1.4.In case you are not satisfied with our decision #edissue pertains to Rule 13 of Insurance OmbadsRules, 2017 ,
you may approach the Insurance Ombudsman. You ede the complaint to the Ombudsman as per provisiof
the said rules. The relevant provisions have beemtioned in the section “Relevant Statutes”.
9.1.5.The address of the Insurance Ombudsman and theimsiOmbudsman Rules, 2017 , are, available owdhsite of
IRDAI, http://www.irdai.gov.in and in our websitdttp://www. sbilife.co.in The address of the ombudsman at
Mumbai is:
Office of the Insurance Ombudsman
3 Floor, Jeevan Seva Annexe,
S.V. Road, Santa Cruz (W), Mumbai — 400 054.
Telephone No.: +91 — 22 — 2610 6552 / 2610 6960
Fax No. : +91 — 22 — 2610 6052
E-mail : bimalokpal. mumbai@gbic.co.in
9.1.6.We have also enclosed a list of addresses of insearambudsmen.
9.1.7.If you are not satisfied with the response or dbreceive a response from us within 15 days, yoy amproach the
Grievance Cell of the Insurance Regulatory and [@reent Authority of India (IRDAI) on the followingontact
details:
IRDAI Grievance Call Centre (IGCO)OLL FREE NO: 155255
Email ID: complaints@irda.gov.in
You can also register your complaint onlindip://www.igms.irda.gov.in/
Address for communication for complaints by fax/pagr:
Consumer Affairs Department
Insurance Regulatory and Development Authoritynofid
SY No 115/1, Financial district, Nanakramguda, Glaawli
Hyderabad — 500 032

10 Relevant Statutes

10.1 Governing laws and jurisdiction
This is subject to prevailing Indian Laws. Any dis@ that may arise in connection with this shall dubject to the
jurisdiction of the competent Courts of India.

10.2 Section 41 of the Insurance Act 1938
(1) No person shall allow or offer to allow, ethdirectly or indirectly, as an inducement to geyson to take or renew or
continue an insurance in respect of any kind d&f midating to lives or property in India, any rebatf the whole or part of the
commission payable or any rebate of the premiunwsehon the policy, nor shall any person taking outrenewing or
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continuing a policy accept any rebate, except sabhte as may be allowed in accordance with théghga prospectuses or
tables of the insurer:
Provided that acceptance by an insurance agendrafmission in connection with a policy of life inamce taken out by
himself on his own life shall not be deemed to beeptance of a rebate of premium within the meaairthis sub-section if
at the time of such acceptance the insurance aggigfies the prescribed conditions establishirag tie is a bona fide
insurance agent employed by the insurer.

(2) Any person making default in complying wittetprovisions of this section shall be punishabié fine which may
extend to ten lakh rupees.

10.3 Section 45 of the Insurance Act 1938
[For the simplified version of the provisions ofc8en 45 please refer Annexure —10.4 Rule 13 of Ombudsman Rules,
2017
1. The Ombudsman may receive and consider complairdsputes relating to:
a)delay in settlement of claims, beyond the time sjgecin the regulations, framed under the InsueaRegulatory and
Development Authority of India Act, 1999;
b)any partial or total repudiation of claims by tife insurer, General insurer or the health insurer;
c)disputes over premium paid or payable in term&sfiiance policy;
d)misrepresentation of policy terms and conditionargt time in the policy document or policy contract
e)legal construction of insurance policies in sodaithe dispute relates to claim;
f) policy servicing related grievances against insuegrd their agents and intermediaries;
g)issuance of life insurance policy, general insueapgalicy including health insurance policy whichnist inconformity
with the proposal form submitted by the proposer;
h)non-issuance of insurance policy after receipt @hpum in life insurance and general insuranceuiticlg health
insurance; and
i) any other matter resulting from the violation obwisions of the Insurance Act, 1938 or the regatadjcirculars,
guidelines or instructions issued by the IRDAI frime to time or the terms and conditions of thiégyccontract, in
so far as they relate to issues mentioned at cda@geo (f) .

2. The Ombudsman shall act as counsellor and mediglating to matters specified in sub-rule (1) pded there
is written consent of the parties to the dispute.

3. The Ombudsman shall be precluded from handlingraatter if he is an interested party or having dohfhf
interest.

4. The Central Government or as the case may be,RDAI may, at any time refer any complaint or disput
relating to insurance matters specified in sub-idlg to the Insurance Ombudsman and such comptaint
dispute shall be entertained by the Insurance Osthad and be dealt with as if it is a complaint madder
Rule 14.

10.5 Rule 14 of Ombudsman Rules, 2017
(1) Any person who has a grievance against an insoray,himself or through his legal heirs, nomine@assignee, make a
complaint in writing to the Insurance Ombudsmarhimitwhose territorial jurisdiction the branch ofioé of the insurer
complained against or the residential addressamepbf residence of the complainant is located.

(2) The complaint shall be in writing, duly signbg the complainant or through his legal heirs, m@a or assignee and
shall state clearly the name and address of thelkamant, the name of the branch or office of the&urer against whom
the complaint is made, the facts giving rise to pkaimt, supported by documents, the nature andnextethe loss
caused to the complainant and the relief sought fite Insurance Ombudsman.

(3) No complaint to the Ombudsman shall lie usles

a) The complainant makes a written representatiohearisurer named in the complaint and
a. Either the insurer had rejected the complaint; or
b. the complainant had not received any reply withipesiod of one month after the insurer received his
representation; or
c. the complainant is not satisfied with the replyagivto him by the insurer
b) the complaint is made within one year
a. after the order of the insurer rejecting the repnéstion is received; or
b. after receipt of decision of the insurer which @& to the satisfaction of the complainant;
c. after expiry of a period of one month from the datsending the written representation to the iesifrthe
insurer named fails to furnish reply to the commmaut
(4) The Ombudsman shall be empowered to condone tag ttesuch cases as he may consider necessangafteg for
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objections of the insurer against the proposed aoation and after recording reasons for condortiregdelay and in
case the delay is condoned, the date of condonafidelay shall be deemed to be the date of fibhthe complaint,
for further proceedings under these rules.
(5)  No complaint before the Insurance Ombudsman skeathaintainable on the same subject matter on wiriebeedings
are pending before or disposed of by any courbasamer forum or arbitrator.

Ombudsman as on
15.05.2018.docx

10..6  Protection of Policyholders’ Interest

The IRDAI (Protection of Policyholders’ Interestggulation, 2017 is complimentary to any other rajahs made by IRDAI, which,
inter alia, provide for protection of the intere$tthe policyholders. The provisions of this regida will be applicable and subject to
the prevailing law, as amended from time to time.

We request you to read this policy booklet alonthwie policy schedule. If you find any errors,gsle return the policy for effecting
corrections.

*kkkkk *kkkkkkkkkkk *% *khkkk *kkkkk

*kkkk *k%k *khkkk * *% *kkkk *%
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Rider Document

This is your Rider document containing the varitersns and conditions governing the Rider.

SBI Life — Accidental Death Benefit Rider

1.1. General Conditions

1.1.1.
1.1.2.

1.1.3.
1.1.4.
1.15.

The UIN allotted by IRDAI for SBI Life — Accidentd&eath Benefit Rider is 111B015V02.

The terms and conditions specified in this ridecudoent will apply only if your policy schedule shewhat we
have offered this rider to you and only if you hagaad the requisite premium for the rider regularly

We will pay the rider sum assured to the nominpppmtee or the legal heir, as the case may be.

Your rider sum assured will be the same duringriither term.

We will pay the rider sum assured in case thed#feured dies as a result of accident during thes tedm subject to
all of the following:

1.1.5.1.Your policy as well as this rider is in-force.

1.1.5.2.The life assured has died as a result of an adcatedefined in this rider document.

1.1.5.3.Such accidental death should be proved to ourfaetign.

1.1.5.4.The death of the life assured should occur wittdf days from the date of accident but before the daexpiry

of the term for this rider.

1.1.5.5.The death must be solely and directly due to thigs from the accident and it should be indepahdé all

other causes.

1.1.5.6.The total sum assured under this rider on all afrymdividual policies put together will not exceds.

1.1.6.
1.1.7.

1.1.8.

50,00,000.
You may discontinue your rider alone during thesriterm. You should inform us in writing.
You cannot opt for only rider benefit under theigplunless you opt for the Main Policy. The ridemkfit is not
available on a standalone basis.
The following provisions contained in the policyditet will also apply for this rider:
Grace period
Revival
Misstatement of age
Complaints
Relevant statutes

1.2. Definition of Accident
“An accident is a sudden, unforeseen and involyrgaent caused by external, visible and violentmsga

1.3.Exclusions
We will not pay the Accidental Death sum assureddfeaths arising as a consequence of or occurrnggithe following

events:

1.3.1.

1.3.2.
1.3.3.
1.3.4.
1.3.5.
1.3.6.
1.3.7.
1.3.8.
1.3.9.
1.3.10.

1.3.11.

Infection: Death caused or contributed to, by amfgdtion, except infection caused by an externsiblé wound
accidentally sustained

Drug abuse: Life assured is under the influenca@shol or solvent abuse or use of drugs except

under the direction of a registered medical priactér

Self-inflicted injury: Intentional self-inflictechjury including the injuries arising out of atteragtsuicide

Criminal acts: Life assured’s involvement in crimlimnd / or unlawful acts with criminal or unlawfatent

War and civil commotion: War, invasion, hostiliti@ghether war is declared or not), civil war,

rebellion, revolution or taking part in a riot dvit commotion

Nuclear contamination: The radioactive, explosivéazardous nature of nuclear fuel materials or

property contaminated by nuclear fuel materialaamident arising from such nature

Aviation: Life assured’s participation in any flgractivity, other than as a passenger in a comibrdicensed
aircraft

Hazardous sports and pastimes: Taking part or ipiagtfor any hazardous hobby, pursuit or any race
previously declared and accepted by us.

1.4. Surrender

1.4.1.

You may surrender your rider during the rider texfter the completion of the first policy year. Sushrenders will
be subject to all of the following:

1.4.1.1f you are paying regular premiums, we will not @y surrender value.
1.4.1.2f you have paid single premium, we will pay a smder value.
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1.4.1.3.You may surrender this rider alone and still camirto avail other benefits by keeping the otheersdand

benefits in-force by paying the premiums as andnadhee.

1.4.1.4.You cannot restore your rider once you have sugmttthe rider.

1.4.1.5.f you surrender the base policy, your riders aiio be surrendered automatically.

1.4.1.6.We will not pay the rider benefit in case of accitd death of the life assured after we pay theesgler value.
1.4.1.7.The surrender value payable under this rider beisefalculated as:

Single Premium x 75% x Outstanding rider term /&Riflerm
1.4.1.7.1The single premium used in the calculation of sude value will be the premium charged for therjd
excluding applicable taxes.
1.4.1.7.20utstanding rider term will be calculated as:
Rider Term, in months — Completed months as oml#te of receipt of surrender request

1.5. Termination
Your rider will terminate on the earliest of thdldaving:

1.5.1.
15.2.
1.5.3.
1.5.4.

1.55.

on payment of accidental death benefit

the date on which your policy terminates

on the date your rider term ends

on payment of rider surrender value, if any, oryouar application to surrender the rider if theren@ surrender
value payable under this rider.

at the end of the revival period, if you have retived your rider. However, the rider cover wilirteénate at the end
of grace period if you do not pay the premium andie dates.
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Section 39 - Nomination by policyholder

Nomination of a life insurance Policy is as belawaccordance with Section 39 of the Insurance 2&38 as amended by Insurance
Laws (Amendment) Act, 2015. The extant provisionthis regard are as follows:

1.

10.

11.

12.

13.

14.

15.

The policyholder of a life insurance on his owe liiay nominate a person or persons to whom moreyest by the policy
shall be paid in the event of his death.

Where the nominee is a minor, the policyholder mggoint any person to receive the money securéldegolicy in the
event of policyholder’s death during the minorifitlee nominee. The manner of appointment to bedaidn by the insurer.

Nomination can be made at any time before the ntgtirthe policy.

Nomination may be incorporated in the text of tbéqy itself or may be endorsed on the policy cominated to the insurer
and can be registered by the insurer in the reaetdting to the policy.

Nomination can be cancelled or changed at any biefiere policy matures, by an endorsement or aduthdorsement or a
will as the case may be.

A notice in writing of Change or Cancellation ofmimation must be delivered to the insurer for tgurer to be liable to such
nominee. Otherwise, insurer will not be liable th@nafide payment is made to the person nameckitettt of the policy or in
the registered records of the insurer.

Fee to be paid to the insurer for registering clkeamgcancellation of a nomination can be specifigthe Authority through
Regulations.

On receipt of notice with fee, the insurer shoulang a written acknowledgement to the policyholofenaving registered a
nomination or cancellation or change thereof.

A transfer or assignment made in accordance withi®e38 shall automatically cancel the nominatecept in case of
assignment to the insurer or other transfereesigmse for purpose of loan or against securitysordassignment after
repayment. In such case, the nomination will notcgacelled to the extent of insurer’s or trand&rer assignee’s interest in
the policy. The nomination will get revived on rgpeent of the loan.

The right of any creditor to be paid out of theqweds of any policy of life insurance shall no@lffected by the nomination.

In case of nomination by policyholder whose lifénisured, if the nominees die before the policykolthe proceeds are
payable to policyholder or his heirs or legal repreatives or holder of succession certificate.

In case nominee(s) survive the person whose lifesisred, the amount secured by the policy shafidié to such survivor(s).

Where the policyholder whose life is insured nortesais
parents or

spouse or

children or

spouse and children

or any of them

Pooow

the nominees are beneficially entitled to the amaryable by the insurer to the policyholder uniessproved that
policyholder could not have conferred such benaffitile on the nominee having regard to the natidifas title.

If nominee(s) die after the policyholder but before share of the amount secured under the pdipgid, the share of the
expired nominee(s) shall be payable to the heitegal representative of the nominee or holdewetession certificate of
such nominee(s).

The provisions of sub-section 7 and 8 (13 and b&@pshall apply to all life insurance policies oratg for payment after
the commencement of Insurance Laws (Amendment)nandie, 2014 (i.e. 26.12.2014).

Form 333 Page 24 of 26



16. If policyholder dies after maturity but the proceethd benefit of the policy has not been paid o i¢cause of his death, his
nominee(s) shall be entitled to the proceeds andfief the policy.

17. The provisions of Section 39 are not applicablartg life insurance policy to which Section 6 of Mad Women'’s Property
Act, 1874 applies or has at any time applied exedy@re before or after Insurance Laws (Ordinan®dyi2a nomination is
made in favour of spouse or children or spousecaiidren whether or not on the face of the policg imentioned that it is
made under Section 39. Where nomination is intenolég made to spouse or children or spouse aifdtehiunder Section 6
of MWP Act, it should be specifically mentioned v policy. In such a case only, the provisionSeftion 39 will not

apply.

[Disclaimer: This is not a comprehensive list of amendments of Insurance Laws (Amendment) Act, 2015 and only a simplified
version prepared for general information. Policy Holders are advised to refer to Original Ordinance Gazette Notification for
complete and accurate details.]
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Annexure-I|

Section 45 — Policy shall not be called in questiam the ground of mis-statement after three years

Provisions regarding policy not being called inteestion in terms of Section 45 of the Insurance A888, as amended by Insurance
Laws (Amendment) Act, 2015 are as follows:

1.

No Policy of Life Insurance shall be called in giicason any ground whatsoeverfter expiry of 3 yrs from
a. the date of issuance of policy or
b. the date of commencement of risk or
c. the date of revival of policy or
d. the date of rider to the policy
whichever is later.

On the ground of fraud, a policy of Life Insuramoay be called in question within 3 years from
a. the date of issuance of policy or
b. the date of commencement of risk or
c. the date of revival of policy or
d. the date of rider to the policy
whichever is later.
For this, the insurer should communicate in writiaghe insured or legal representative or nomoregssignees of insured, as
applicable, mentioning the ground and materialsvbith such decision is based.

Fraud means any of the following acts committednisyred or by his agent, with the intent to decéhesinsurer or to induce the
insurer to issue a life insurance policy:

a. The suggestion, as a fact of that which is not & which the insured does not believe to be true;

b. The active concealment of a fact by the insuredriggknowledge or belief of the fact;

c. Any other act fitted to deceive; and

d. Any such act or omission as the law specificallgldies to be fraudulent.

Mere silence is not fraud unless, depending aunistances of the case, it is the duty of the etsor his agent keeping silence
to speak or silence is in itself equivalent to $pea

No Insurer shall repudiate a life insurance Potinythe ground of Fraud, if the Insured / beneficizan prove that the
misstatement was true to the best of his knowledaigkthere was no deliberate intention to supphresgact or that such mis-
statement of or suppression of material fact athiwthe knowledge of the insurer. Onus of dispngvis upon the policyholder, if
alive, or beneficiaries.

Life insurance Policy can be called in questiothimi 3 years on the ground that any statement efippression of a fact material
to expectancy of life of the insured was incorneatiade in the proposal or other document basistwiticy was issued or
revived or rider issued. For this, the insurer std@@mmunicate in writing to the insured or leggbresentative or nominee or
assignees of insured, as applicable, mentioningithiend and materials on which decision to repedia¢ policy of life insurance
is based.

In case repudiation is on ground of mis-statemedtret on fraud, the premium collected on politiythie date of repudiation
shall be paid to the insured or legal represergaiivnominee or assignees of insured, within aopesf 90 days from the date of
repudiation.

Fact shall not be considered material unless ihdisect bearing on the risk undertaken by tharirs The onus is on insurer to
show that if the insurer had been aware of the faa&igl no life insurance policy would have beeméssto the insured.

The insurer can call for proof of age at any tifrteei is entitled to do so and no policy shall berded to be called in question
merely because the terms of the policy are adjusteslibsequent proof of age of life insured. Sis, $lection will not be
applicable for questioning age or adjustment basegdroof of age submitted subsequently.

[Disclaimer: This is not a comprehensive list of amendments of Insurance Laws (Amendment) Act, 2015 and only a simplified
version prepared for general information. Policy Holders are advised to refer to Original Ordinance Gazette Notification for
complete and accurate detail ]
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